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LOK SABHA 

Thesday, 13th September, 1955.

The Lok Sabha met at Eleven of 
. the Clock.

[Mr. Speaker in the Chair]

QUESTIONS AND ANSWERS

(No Question: Part I not published)

MEMBER SWORN 
Shri T. A. M. Subramania Chettiar

(Dharmapuri).

PAPERS LAID ON THE TABLE 
A n n u a l  R e p o r t  o f  C o ir  B o ard

The Minister of Commerce and In
dustry and Iron and Steel (Shri T. T. 
Krishnamachari): I beg to lay on
the Table a copy of the Annual Re
port of the Coir Board for the. pe
riod ending 31st March, 1955, under 
section 19 of the Coir Industry Act,
1953. fPlaccd in Library, See No. 
S-326.]
R epo r t s  o f  T a r if f  C o m m i s s i o n  o n  

c o n t in u a n c e  o f  pr o t e c t io n  to  
E le c tr ic  M o to r  I n d u s t r y  a n d  
D ie s e l  F u e l  I n j e c t io n  E q u ip m e n t  
I n d u s t r y  a n d  G o v e r n m e n t  R e s o l u 
t io n s  t h e r e o n

Shri T. T. Krislinamachari: I also
beg to lay on the Table a copy of 
each of the following papers, under 
sub-section (2) of section 16 of the 
Tariflf Commission Act, 1951, namely:

(1) Report (1955) of the Tariff 
Commission on ^he continuance 
of protection to the Electric 
Motor Industry.
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(2) Ministry of Commerce and 
Industry Resolution No. 11(1)- 
T.B./55, dated the 7th Septem
ber, 1955.

(3) Ministry of Commerce and 
Industry two Notifications No. 
ll(l)-T .B ./55, dated the 7th Sep
tember, 1955.

(4) Statement under proviso to 
section 16(2) of the Tariff Com
mission Act, 1951, explaining the 
reasons why the documents re
ferred to at ( 1) to (3) above 
couid not be laid within the pres
cribed period. [Placed in Libm- 
ry. See No. S-324/55.]

(5) Report (1955) of the Tariff 
Commission on the continuance of 
protection to the Diesel Fuel In
jection Equipment Industry.

(6) Ministry of Commerce and 
Industry Resolution No. 21(1)- 
T.B./55, dated the 7th Septem
ber, 1955.

(7) Ministry of Commerce and 
Industry Notification No. 21(1)- 
T.B./55, dated the 7th September, 
1955.

(8) Statement under proviso to 
section 16(2) of the Tariff Com
mission Act, 1951, explaining the 
reasons why the documents re
ferred to at (5) to (7) above 
could not be laid within the pres
cribed period. [Placed in Libraiy^ 
See No. S-325/55.]

BUSINESS ADVISORY COMMIT
TEE ‘

T w e n t y - f if t h  R e po rt

Pandit Thaknr Das BhargaTt
(Gurgaon): I beg to present the




